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SHORT NOTICE QUESTION 

Retrenchment of Staff of Indian 
School of International Studies 

+ 
S.N.Q.1. SHRI KANWAR LALGUPTA: 

SHRI A. SREEDHARAN ; 
SHRI BIBHUTI MISHRA : 
SHRI S. M. KRISHNA: 
SHRI MADHU LIMA YE : 

will the Minister of EDUCATION 
AND YOUTH SERVICES be pleased 
to state: 

(a) whether It is a fact that S4 
employees are being retrenched from the 
Indian School of International Studies 
with effect from the 28th February, 
1969 ; 

(b) whether these persons would be 
retrenched in pursuance of the recom
mendations made by the Chandra Reddy 
Committee; 

(c) whether Government have con
sidered those recommendatioos impart
ially ; 

(eI) whether such research workers on 
Whom much time and money wert! spent 
for teaching Chinese, Russian, Japanese 
languages etc. would be thrown out of 
employment as a result of this retrench
ment ; and 

(c) if so, the steps being taken by 
Government to prevent this retrench
ment? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR V.K.R. 
v. RAO) : (a), to (e). N", Sir. About 19 
persons and not 54 as m:nlinnrd in the 
queslion will be afl,:clcd if the recom
mendation of the Chandra Reddy Com
mittee are accepted. 

(d) No Research Fellow, as such Is 
affected. 

(e) The School has already heen in
fonned that the staff in position may 
conlinue to work in the School unlil 
final decisions arc takt:n on the report 
after receipt and consideration of the 
memorandum which the Governing Body 
of the School is prl'paring for submission 
to Government. 
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DR. V. K. R. V. RAO: I am glad 

that the Hon. Member who had men
tioned 54 as the number of persons who 
are likely to be retenched has now brou
aht down the number to 20. 

SHRI KANWAR LAL GUPTA: I 
mentioned only research assistants and 
readers. There arc also others. 

DR. V. K. R. V. RAO: My answer 
refers to the total number. The Hon. 
Member has said that 54 was the num
ber of persons expected to be retrenched. 
I have said that the number of persons 
expected to be retrenched is 19 in case 
we accept the recommendations. 

SHRI KANWAR LAL GUPTA: 
Will he give the detcials of the 19 ? 

DR. V. K. R. V. RAO: It may be 
19 or 20 ; that does not matter. 

SHRI KANWAR LAL GUPTA: 
Would he give the break-up of the 19? 

DR. V. K. R. V. RAO: Let me 
first anSWer the question which has ~n 
asked. The Hon. Member is entitled 
to ask me again if he wants anything 
e1 ... 

Certain r, marks were made by him 
that the Chandra Reddy Commitk'C's 
report was arbitrary and 10 on. I must 
say that I cannot aaree with the sweep
ina remarks which the Hon. Member 
has made. I read the report last niaht. 
As reprdl some of the SlIIICItloDS made 
reprdins retrenchment of personnel or 
uaodation of universities or the UGC 
with the Inquiry and SO on there could 

b~ dHfer~nces 01 opinion. But I would 
like t() iilfonn th~ House that the 
Chandra Reddy Committee has given a 
very good certificate to the Indian 
S;hool of International Studies and in 
fact has strongly obj~cted to its being 
taken over or affiliated to the University 
of D~lhi. They say that it is a good 
thing that it should continu! as the 
Indian School of International Studies 
and retain its independent status and so 
on. So, I would beg of the hon. M!m
ber to read the report in full before 
coming to the House and telling the 
H"use that the whole report is arbitrary 
and so on. It had a very distinguished 
vice-chancellor as its chairman and two 
other distinguished professors of Indian 
universitil!s as its members. 

Regarding the third question, it is 
whether Governm,nt could tak! a deci
sion on this without the matter having 
boen referred to tho School authorities 
for their comments. Unfortuoately, 
that it is a fact w:,ich H .m. M :mbers 
know and which J regret. I believe 
some of the hon. Mombers at least are 
aware that long before the mem lranuum 
of the 125 MP.', which incidentally has 
been released to the press, and of which 
I have not yet received a copy, long 
before this m,morandum came in the 
p'pors, I held a meeting with Pandit 
K.unzru, Shri A,oka M,hta, Shri A D 
Mani and Dr. Rajan of the S 'hool of 
International Studies and assured them 
there and then that I was passing immed
iate orders that no action should 
be taken on the retrenchment pro
posals of the Chandra Reddy C,m
mitlee's report till J had the opportunity 
to get the memorandum from the govern
ing body and discuss it with them and 
so on. 

So, it seems to me that this question 
miaht have been all right a week ago, 
but now all the problems that have 
been raised are under solu tion, and what I 
would bell of the House is let the mailer 
be there. The School of International 
Studios has to submit its momorandum; 
I have not yet received it; aftor it is 
received, I shall have discuwons with 
them. Then the Minister has got to 
make up his mind, and whatever decision 
I shall take I am prepared to come 
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and ju;lify it here or take the censure 
of the Hluse thoreon. But the ki.ld 
of anxiety that Jay behind the asking of 
this question has I believe been met 
now, and, therefore, I feel that it might 
perhaps not b~ necessary to go into a 
detailed discussion of the various 
problems relating to one of the first-class 
research institutions in this country. 
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DR. V. K. R. V. RAO: Regarding 
the first Question, in case the recom
mendations of the committee are accepted 
my information is thlt the number of 
persons to be retrenched will be as 
under: 

Lecturers 2 
Language instructors 2 
Documentation O'flcer 1 
Re,;carch Assistants 9 
Editor of Publications 

On the administrative side, the recom
mendations are not so specific. The 
Committee have recommended that 
the following four people may be 
retrenched ; it i. not of the same order 
al the proviou. recommendations. The 
people recommendcj for retrenchment on 
the adminhtrative side are : 

Auhtant Resistrar (Administra
tion) 1 
Secretary to the Director 
Stenographers and senior assist
aDIi 2. 

Thb comes to • toW of 19. 

Regarding the possibility of all these 
institutions being later on taken over 
and being affiliated to the lawaharlal 
Nehru University, I believe one of the 
cia uses in the Act provides prechely for 
the kind of position that the Hon. Mem
ber has visualised, and as soon as the 
universify comes into existence, we shall 
take up this question. 

SHRI A SREDHARAN: This issue 
has been hanging fire for quite some 
time, and the Hon. Minister should have 
come forward with final proposals and 
final decisions. I now that this is not 
Dr V. K. R. V. Rao's baby but somebody 
else's baby which has been thrust on him 
unwillingly. As my Hon. friend Shri 
Kanwar Lal Gupta has stated, the 
report is arbitrary. I would even go to 
the extent of sa} ing that the report i. not 
only arbitrary but is ill-motivated and 
certain portions of the report are draftod 
so as to help certain people. 

I would quote ono line to establish 
this. O.le Dr. Vidya Prakash Dult, 
Profe,"or of EHt A.ian Studie. at Deihl 
University. sent a leller to the Ministry 
and a plrlicular sentence from that letter 
is quoted in the report also The 
sentence is : 

"A deparlmcot or Chinese studies 
was established hi the University 
or D~lhi and the department is 
now bdng npanded to Include 
Japanese Sludies too". 

The sarno sentence finds a place In the 
report also. The purpose i. that Dr. 
Vidya Prakash Dutt wanll hi. wire, 
Garsi Dult, who I. a Reader in the 
Bast Asian Department of the ISIS, to 
come under his wins. He wants to take 
her under hi> wins by meraing the Dep
artm'nt of East Adan studies with Delhi 
University. So there is a romantic 
interlude behind this. 

We know that very emient peRODI 

preside over such commltlO:l. There 
are 10 many such very valuable reportl 
with this O~vemment. But they do 
nol hasten to implement them. They 
put them in eold .tor .... 

MR. 8PEAXER; He may PUI • 
supplelDmtary ; thil il DOl • debate. 
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SHR1 A. SREEDHARAN : But here 
they show great haste in implementing 
this report. The Hon. Minister has stated 
that according to the report only 19 
people will be retrenched if the reco
mmendation arc accepted. Here is another 
recommendation. The Hon. Minister cla
imed to have read the report thoroughly. 

DR. V. K. R. V. RAO: Not thoro
ughly. 

SHRI A. SREEDHAR AN : The re-
commendation is : 

"The present research fellowships 
should be abolished and the 
School should institule in their 
place a few high-grade fellowships 
meant eXclusively for university 
teachers" . 

This report is a highly vitiated reporl. 
Instead of implementing it, broadly will 
Government reconsider even the question 
of taking those recommendations which 
they have considered and have a re
thinking? Secondly, as a result of the 
implementation of the report, will 
Government abolish any research fellow
ships? What is Government's attitude 
on this question? 

DR. V. K. R. V. RAO : I am a little 
surprised that the Hon. Member wanted 
the Minister to have come with a final 
decision on this question. I think the 
whole idea was that we should come to 
a final decision after we had recei ved the 
memorandum of the ISIS and discussed 
it. I have already said that the decision 
taken so far stands suspended and the 
Whole matter will be reviewed after we 
act the memorandum of the School. 
Then It will be my job-I am afraid, my 
function-to come to some decision on 
this matter. After that, it is naturally 
open to the House to censure or approve 
of what I have done. 

In view of the remarks that have been 
made, which I very much regret, about the 
arbitrary and other nature and so on-it 
was all rilht, Shri K.L. Gupta saying it, 
but now Shri Srccdharan has also added 
his powerful voice to it-I propose to 
ha ve Ihis report circulated to MP. so 
tbat tbey can come to tbei r own judl
ment as to whether it is an arbitraJy 
report, whether it has been written from 
the poiDt of view of some penonal 
modvadoD aDd 10 00. I thiDk this Is 

a vory imp~rtant m~tter w~ should con
sider; if wo want to get distinguished 
people to serve on committees, they 
should not be lightly charged in this 
House with arbitrariness and so on ... 
only. (Interruptions) 

SHRI RANGA : He should be pre
pared to circulate the memorandum of 
the School also. 

DR. V. K. R. V. RAO: I will do 
that. 

MR. SPEAKER : A few supplement
aries were to be asked; now it has 
become a debate. 

DR. V. K. R. V. RAO: As for the 
question concerning research fellows and 
so on, everything is going to be reviewed. 
As I said, action taken so far is suspended 
and no retrenchment will be made. 
The whole matter will be reviewed. 
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DR. V. K. R. V. RAO: The Hon. 
M~mb:r has sLl~;;:std tlut th:re wore 
all sorts of bad things happening in the 
School, and therefore this committee was 
appointed. I think, with your pennission 
I have the right to tell the House that 
this committee was not appointed 
because there was 80metning wrong with 
this School. The School has to get 
the maintenance grant from the Govern
mant of India after 1966-67, before 
which it used to be paid by the University 
Grants Commission and therefore we had 
to decide what should be the mainten
ance grant, and for that purpose the 
Government of India appointed a com
mittee to go into the maintenance grant, 
because in the meanwhile the School sent 
an application asking for a larger 
maintenance grant than it had been 
receiving. Therefore, there is no ques
tion of any special complaint about the 
School and so on. 

Regarding the question what will 
happen to the people who will be even
tually retrenched, it is not a question on 
which J am in a position to give any 
answer at the moment. 
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DR. V. K. R. V. RAO: I must confeu 
tha t I wa. not able to follow complelely 
the q .... tion by the Hon. Member. 

MR. SPEAKER: Nor could I. 

DR. V.K.R.V. RAO: To the oleot 
followed, I aball answer. I am 
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sorry I had to m,nti)n about the mem
orandum signed by 125 Members of 
Parliament- (Itnerruptivns). [ did so 
only because I was a little distressed 
that in should have found wide publicity 
In all the newspapers even before coming 
to me. (Interruptions) When 125 Mem
bers of Parliament submit a memoran
dum to the Minister, in my innocence 
I took it that the memorandum would 
first reach the Minister before its con
tents are given out in the newspapers but 
unfortunately things happened differently. 
One gentlemen was desperately ringing 
me up and trying to get me a copy; 
this morning also another gentleman 
rang me up saying that he wanted to 
submit a memorandum and J told 
him that it could be done after the ques
tion hour was over. 

'"qtj~: 20f~~ ~ ;it 
~ ~ If1t 'f'I' f<'!11lT <:it an!Al<:T if 
~T arrilm (fT 'fl:fT ~Tm ? 

'" Ulf 'tTl:t : ~ ~r 'm'<'S If1t 
W'l'~T ~6' ~? 

DR. V. K. R. V. RAO: Regarding 
the question whether Parliament will be 
consulted before on actual decision i. 
taken by Government on the Chandra 
Reddy-Commitee's report, J am sorry I 
cannot assure the House. But the 
Education Ministry will certainly place 
the decision before Parliament. 

.rt ~ ftll'"q : ~~ ~if ~ ~I':' 
~T tfiTlro ~ ? 

DR. V. K. R. V. RAO : I am sorry I 
have to take the decision. 

.rt ~ f\onfq : ft qt lti~ ~~ ~ f~ 
anq 'I' ~ I anq 'Ii'r f~ ~ 'l'ilT 
~~ t'l'~l~~lifm! {1flti~ 
~ t f~ mifl:f ~ !f(\'t {if ;t~ 
...m: I 

SHRI RANGA : Is it right for our 
House to !IV on demanding separate 
discussions In regard to autonomous 
bodies for which we alve lOme small 
grants 1... (lHt~rruptioll.t). 

'""~ ftll'lfQ: ~ ~6' ~ <:l1T 
~f~, ~lf i!iT <t~~ ~~ "fTf~ I 

SHRI K.. NARA Y ANA RAO: I do 
not want \0 refer to the report as being 
arbitrary, etc. but it has certainly gone 
beyond the purview of the terms of 
reference. The terms are vague bu t they 
were made worse by the Committee. 
They say that too much money is 
required to maintain the sanctioned 
posts. Certain posts had been sanctioned 
by the Government in consultation with 
the UGC. 

MR. SPEAKER: Are you giving in
formation to the Minister? No one is 
asking a question; everybody is educating 
him. 

SHRI K. NARAYANA RAO: There 
is a subtle distinction. Those posts need 
not be revived after the tenure of the 
present incumbents comes to an end ...... 
(InterruptIOns.) 

MR. SPEAKER: What is the 
question? 

SHRI K. NARAYANA RAO: In view 
of what I had said about the terms of 
reference, will the entire report be 
shelved for the time being and a further 
committee be appointed to go into the 
whole question? 

DR. V. K. R. V. RAO: No. 

SHR1 HEM BARUA: A lot of dust 
and dirt has accumulated in the portals 
of the Sehool of International Studies 
and no honest man can say uNo" to 
this. Whatever that might, be, is it not 
a fact that it is because the Estimates 
Committee of Parliament recommended 
that the present status of the School 
which is deemed as a university -- it has 
universily status-should be discontinued 
and this School should be made a part 
either of the Delhi University or the 
proposed Jawaharlal Nehru University 
and, if so, is it not a fact that the Reddy 
Committre has by-passed this and also, 
the school authorities arc now busy in 
ame~di"ll the constitution to that this 
particular recommendation of the 
Estimates Committee of Parliament can 
be by-passed? 

DR. V. K. R. V. RAO: I must COD

fess that I am not familiar with all the 
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comments of the Estimates Committee on 
the School of International Studies and 
I shall read them up and find out what 
can be done regarding this matter. 

MR. SPEAKER: Now, Shri Jyotirmoy 
Basu. 

WRITTEN ANSWERS TO QUESTIONS 

Capital Structure of Public Sector 
UndertakIng" 

241. SHRI CHENGALRAYA NAJDU: 
SHRI R. K. AMIN : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that a proposal 
to reconstruct the capital structure of 
major Public Sector Undertakings Is 
under the consideration of Government; 

(b) if so, when a final decision in this 
regard is likely to be taken; 

(c) whether it is also a fact that the 
Skatchkov delegation has pointed out that 
the capital structure of the Russian-aided 
projects needs adjustment; and 

(d) whether it is also 8 fact that there 
will be heavy underutilization of the 
capacity in these plants if immediate 
arrangements are not made in regard to 
future orders? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) and (b). The question of 
rationalisation of capital structure of 
certain Public Enterprises is now under 
examination by Government. 

(c) No Sir. 

(d) It is a fact that on Present esti
mates, there will be under-utilisation of 
capacity in these plants for sometime to 
come. 

Book entitled "The Mystery of 
Blrla HOUle" 

*246. SHRI KAMESHWAR SINGH: 
Will the Minister of FINANCE be 
pleased to state. 

(a) whether Government'. attention 
has been drawn toward's the book 
entitled "The Mystery of Birla House" 
by Deb Jyoti Burman, Madhyamgram, 
Calcutta ; 

(b) if 50, whether Government have 
probed into the genuineness of the con
tents of the book; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
P. C. SETHI) : (a) Yes, Sir, 

(b) Yes, Sir. 

(c) Does not arise. 

Pront or Lou Incurred by Public 
Undertakings 

*241. SHRI SAMAR GUHA : 
SHRI S. S. KOTHARI: 
SHRI SITARAM KESHRI: 

Will the Minister of FINANCE be 
pleased to state. 

(a) the profit or loss incurred by the 
Public S,ctor Undertakings in each case 
during the year 1961-68; 

(b) the causes that led to loss In lOme 
of these undertakings; and 

(c) the steps taken by Government to 
improve the conditton of the 10§lng con
cerns sO that they can be turned Into 
profit-making undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) At the end of March, 1968, 
there were 61 Public Enterprises exclud
ing those under construction and Life 
Insurance Corporation of India. A 
statement indica tina: the figu,.s of net 
profit/lOSS after depreciation, interest and 
tax during 1961-68 in respect of th_ 
61 undertakings is kid on the Table of 
the House. [Placed in Liahrary. See No. 
LT -181/1969]. In the case of Life 
Insurance Corporation, the Burplu. .s 
determined by the latest valuation Cover
inl the period of two years from ht 
April, 1965 to 31st March, 1967 
amounted to R.. 12.28 crorea cut of 
which Rs. 68.61 crores was allotted to 
policy holders and Rs. 3.61 crorea to the 
Government of India. 

(b) and (c) : Attention of the Hon'ble 
Members i. invited to the pamphlet 
"Public S:ctor Enterprises-A Memo
randum", circulated alona: with the 
buda:et documents on 21-2-1969. 




